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CENTR/g. AmimSTRATIVE TRIBUHAL 
LUCKNOW BENCH LUCKNOW '

MQt 366/opQ4. D a te d i  2 1 s t  December< 2004.

HQKVBLE SHRI j u s t i c e  R.K, BATTA v i c e  'EHAIRMAN.

HQN'BLE s m i  S ,P ,  ARYA MSMBER(Ay

R*D, A rya , aged a b o u t  64 y e a r s i  son  o f  L a te  S r i  B a i j n a t h  

r e s i d e n t  o f  554 /21  4 Bhira N agar, Alarabagh, Lucknot-?, R e t i r e d  

from  th e  p o s t  o f  R e g io n a l  D i r e c t o r ,  N a t io n a l  S a v in g s  O r g a n iz a t io n ,  

G overnm ent o f  I n d i a ,  A l la h a b a d ,  on  3 1 .0 7 ,2 0 0 0 ,

• .......... A p p l ic a n t*

BY A dvocate  ^ h r i  S .  G up ta  f o r  S h r i  S u re n d ra n  P.

VERSUS , ' ;

1 .  Union o f  I n d i a ,  t l i ro u g h  S e c r e t a r y  o f  F in a n ce  d e p a r tm e n t  o f  

Economic A f f a i r s ,  N ational. S a v in g s  O r g a n i s a t i o n ,  N o r th  Block, 

C e n t r a l  S e c r e t a r i a t ,  Mew D elhi..

2 .  N a t io n a l  S a v in g s  C om m issioner, N a t io n a l  S a v in g s  O r g a n is a t i o n ,

C.G.O. Complex ‘A* B lock , i v t h .  F lo o r ,  S em in ary  H i l l s ,  Nagpur,

Now D i r e c t o r ,  H a t io n a l  S a v in g s  I n s t i t u t e ,  N agpur.
f

. . . . R e s p o n d e n t s .

BY A dvocate  S h r i  K.K. s h u k l a .

ORDER (ORAL)

BY HQN!.BLE.::-S'HKI JUSTICE R.K, BATTA VICB CI-IAII^,AN. ■

H eard , l e a r n e d  a d v o c a te s  f o r  t h e  p a r t i e s .  ^

2* The r e c o r d  shows t h a t  t h e  r e p r e s e n t a t i o n s  d a te d  2 .2 .2 0 0 2  

and 2 7 .1 1 .2 0 0 1  f i l e d  by th e  a p p l i c a n t  SJfel j ^ n d in g ,  beforelifehe 

^Jom peten tcau thorifey . v € n c ^ iew ‘o f .> th i s ,  we a r e  o f  t h e  o p in io n
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t h a t  t t ie  0 ,h ,  c an  be d i s p o s e d  o f  w i t h  a  d i r e c t i o n  to  

d e c id e  th e  s a i d  r e p r e s e n t a t i o n s  d a te d  2 .2*2002  and  2 7 ,1 1 .2 0 0 1  

f i l e d  by t h e  a p p l i c a n t  w i t h i n  t h e  g iv e n  tim e f ra m e .  A c c o rd in g ly ,  

, we d i r e c t  th e  corape t e n t  a u t h o r i t y  t o  d i s p o s e  o f  t h e  s a i d

r e p r e s e n t a t i o n s  by r e a s o n e d  and speeikinQ' o r d e r s  w i t h i n  a p e r io d  

o f  t h r e e  rfiontlis from  th e  d a te  o f  r e c e i p t  o f  copy o f  t h i s

o r d e r .  Copy o f  o r d e r  be  f i i r n i s h e d  t o  b o th  th e  p a r t i e s .
1

\
3 .  The O.A. i s  d i s p o s e d  o f  i n  a f o r e s a i d  t e rm s .  The respo nden t.^  

© h a ll  t o  f i l e  co m p lian ce  r e p o r t  a t  t h e  e n d  o f  t h r e e  m onths and 

th e  O.A. be pl'^^ced on  B oard  a f t e r  t h r e e  m onths f o r  t h e  pur;poses 

o f  c o m p lian ce  o f  th e  o r d e r .  No c o s t s .

- t fTpTARYAp BATTA)
MEMBER(A) VICE CHAIRMAN.
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